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R R BHANDARI
Adm. Member

OA ___ Def.520/2007 - Date of Order : 26.3. 2008
None p present for the applicant.

Despite repeated apportunities granted by the
Registrar, the applicant has not removed the defects. None
is present on behalf of applicnt even today. It appears that
applicant is not interested in pursuing the remedy.

Let the case be consignead to record reom. It is
clarified that it will be open for the leamed counsel for
applicant fagplicant, to move a jate application, in .
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In view of above, OA _ {D.520/2007) stands

disposed of

(R R Bhandan)
Member (A)
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